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committed murder of his wife and daughter, he
was feeling frustrated because of the attitude of
his wife and children - It was thirst for retaliation,
which became the motivating factor in this case -
Moreover, probability of appellant's rehabilitation
and reformation not foreclosed - Therefore, his
sentence modified from one of death penalty to
that of life imprisonment till the end of his life,
subject, however, to remission, if any, to be granted
by appropriate Government satisfying the
conditions prescribed in s.432 and further
substantiate check u/s.433A by passing
appropriate speaking orders.
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entitled for enhanced compensation for the injury
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directed by National Commission) to Rs.15 lakhs.
Bhanwar Kanwar v. R.K. Gupta & Anr. ..... 151

CRIMES AGAINST WOMEN:
(See under:  Code of Criminal Procedure,
1973) ..... 52



(vii) (viii)

CRIMINAL LAW:
Motive.
(See under: Penal Code, 1860) ..... 175

CRIMINAL TRIAL:
(See under:  Investigation) ..... 1

CUSTOMS ACT, 1962:
s.28, proviso and s.112 -  Levy of customs duty
and penalty - Challenge to - Plea of assessee that
the demand of duty along with the penalty was
barred by limitation turned down by Tribunal - Held:
Conclusion of Tribunal that mere non-payment of
duties is equivalent to collusion or willful
misstatement or suppression of facts is untenable
- For operation of the proviso, intention to
deliberately default is a mandatory prerequisite -
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debtor company - This position is equally applicable
where assets of company have been sold in
execution of recovery certificate obtained by bank
or financial institution against debtor company
when it was not in liquidation but before the
proceeds realised from such sale could be fully
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